CCPA- 35/97

1./ 17.7.97.. = List it on 3.9.97 for hearing omp CCPEA.
/CBS/ | (v.N. Mehrotra)

Vice-chairman
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369,97 Division Bench is not yet available,
| Adjourned sine die. The case snall be taken up
Cﬁ . when Divisien Bench is available,
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ccPa _ 35/91

‘ORDER

» None for the  ®etitimer.
2. phis CCPA pertains to the year 1397.

'It is presued'“/tha"* with the pessege of time orders

pasee& by this ceurt might have been complied with by the
authorities cuncernem which is evident fr from the fact that .
lo Weldley

nme has put appearance fer the petltmner. Theref €
we are not inclineﬁ to pr@ce&d further in the present

. ccPa ané the same is rejected at aégmission stage and

disposeé of acc@ril‘ngly with no erder as t&f) c@sts.
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